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(Bihar), Dr. Sumer Singh Solanki (Madhya Pradesh), Shri Sujeet Kumar, (Odisha),
Shri Niranjan Bishi (Odisha), Shrimati Maya Naroliya (Madhya Pradesh), Dr. Anil
Sukhdeorao Bonde (Maharashtra), Shri Brij Lal (Uttar Pradesh), Shri Deepak
Prakash (Jharkhand), Ms. Indu Bala Goswami (Himachal Pradesh), Shrimati
Ramilaben Becharbhai Bara (Gujarat), Dr. Kalpana Saini (Uttarakhand), Shri
Rwngwra Narzary (Assam), Dr. Bhim Singh (Bihar), Shri Banshilal Gurjar (Madhya
Pradesh), Shri Devendra Pratap Singh (Chhattisgarh), Shrimati Geeta alias
Chandraprabha (Uttar Pradesh), Shri Rambhai Harjibhai Mokariya (Gujarat), Shri
Mithlesh Kumar (Uttar Pradesh), Shrimati Seema Dwivedi (Uttar Pradesh), Shrimati
S. Phangnon Konyak (Nagaland), Ms. Kavita Patidar (Madhya Pradesh), Shrimati
Sumitra Balmik (Madhya Pradesh) and Dr. Sasmit Patra (Odisha).

Shri Mukul Balkrishna Wasnik, ‘Demand to repeal Mahabodhi Vihar Act of 1949’.

Demand to repeal Mahabodhi Vihar Act of 1949
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MR. DEPUTY CHAIRMAN: The following hon. Members associated themselves with
the matter raised by hon. Member, Shri Mukul Balkrishna Wasnik: Shri Haris Beeran
(Kerala), Dr. Fauzia Khan (Maharashtra), Shri Sanjay Yadav (Bihar), Dr. Sasmit
Patra (Odisha), Shri Chandrakant Handore (Maharashtra), Prof. Manoj Kumar Jha
(Bihar), Shri Ashok Singh (Madhya Pradesh), Shri Imran Pratapgarhi
(Maharashtra), Shrimati Phulo Devi Netam (Chhattisgarh), Shri M. Shanmugam
(Tamil Nadu), Shri Niranjan Bishi (Odisha), Shri A. A. Rahim (Kerala), Shri P. P.
Suneer (Kerala), Dr. John Brittas (Kerala), Shri R. Girirajan (Tamil Nadu), Shri N.R.
Elango (Tamil Nadu), Shri Prakash Chik Baraik (West Bengal), Shri P. Wilson (Tamil
Nadu), Shri Upendra Kushwaha (Bihar), Shrimati Jebi Mather Hisham (Kerala),
Shrimati Geeta alias Chandraprabha (Uttar Pradesh), Shrimati Rajani Ashokrao Patil
(Maharashtra), Shri Neeraj Dangi (Rajasthan), Shri Anil Kumar Yadav Mandadi
(Telangana) and Shri Sandosh Kumar P (Kerala).

Shri Vaiko, ‘Need to reveal the recent guidelines issued by RBI on repayment
terms of jewel loans to mitigate the significant impact on the vulnerable sections of
society’.

Need to review the recent guidelines issued by RBI on repayment terms of jewel
loans, to mitigate the significant impact on the vulnerable sections of society

SHRI VAIKO (Tamil Nadu): Sir, it has become essential for people to take jewel loans
from banks, cooperative banks and non-banking financial companies for their
emergency cash needs. The poor people, farmers and small businessmen in Micro,
Small and Medium Enterprises depend heavily on jewel loans for their immediate
needs. If you pledge your jewel with pawn broker or commission agent, you will have
to pay higher interest. Due to this, many people get jewel loans from banks, as the
interest is reasonable and risk is not involved. However, because of the new
guidelines issued by the RBI, with stringent guidelines for re-mortgage by jewel
borrowers, the borrowers are deeply worried. The present norm is that at the end of
the tenure of jewel-loan period, the borrower can pay interest only and re-mortgage
the jewels for further period without paying the principal amount. The new notification
issued by the RBI says that the jewels pledged in the bank can be returned after full
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